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against them, The Railways are helpless in
the matter of restoring law and order in the
State.

SHRI JYOTIRMOY BOSU : You have
yielded to pressure ; you have not come out
with a clear statement before the House,
although you promised.

SHRI K. HANUMANTHAIYA : Sir,
about the ticket collection also, what he says.
is not quite correct. On the other hand the
drive initiated to check ticketless travellers has
yielded very good resulis in Sealdah and
Howarh stations. If one or two people have
been requisitioned by the Railway Adminis-
tration for this purpose, it is a natural course
of thing and this has been done not only in
Calcutta, in fact in Haryana, UP and other
places: Wherever such drive has been initia-
ted, teachers, scouts and socizl workers— all
these people are heiping the Railways, if
there is any particular intention and 1rregula-
rity in the selection of a particular indnvidual
and if my hon. friend brings it to notice, |
shalil take action.

So far as the appointments are concerned,
I cannot straightway reply. I have to look
into the file. If he writes a letter to me, [
will send a reply,

MR. DEPUTY-SPEAKER : The question
is:

““That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1972.73 for
thc purposes of Railways, be taken into
consideration,*

The motion was adopted

MR. DEPUTY-SPEAKER : 1 shall now
pat the clauses. The question is :

“That Clayses 2 snd 3. Clause 1, the
Enacting Formula and the Title stand
part of the Bill,”

Tre motion was adopted

Clauses 2 and 3, Clause 1, the Enacting
Formula and the Tile were added
to the Bill
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SHRI K. HANUMANTHAIYA : I beg to
move ;

“That the Bill be passed”

MR. DEPUTY-SPEAKER : The question
is ¢

“That the Bill be passed™
The mction was adepted

—— ot

GENERAL INSURANCE (EMERGENCY
PROVISIONS) AMENDMFNT BILL

MR. DEPUTY-SPEAKER
Sushila Rohaigi.

Shrimati

THE DFPUTY MINISTFR IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) , 1 beg to move® :

““That the Bill to amend the General
Insurance (Fmergency Piovision) Act,
1971, be taken into consideration.'

Honourable Members aie aware that on
13th May, 197, an otdinance was issued for
1aking over the management of the under-
taking of general insurance companies pending
nationalisation of their business.  Subtequent-
ly, a Bill was introduced in this House for
replacing the Ordinance by an Act and the
same was passed into law retrospectively from
13th May, 1971,

It is not necessary for me on this occasion
to recapitulate the various provisions contained
in the Act, Suffice it to say that it provides
for the management of the undertakings of
general insurance companies being carried on
for and on behalf of the Central Government
until such time as Goverament acquires the
owaership of the insurers.

The provisions of the Act closely follow
the correspondiog provisions in the Life
Insurance (Emergency Provisions) Act, 1956
which was enacted in similar clecumstances at
the time of nationalisation of life insurance
business. The provisions were found satis-
factory and we had presumed -that on this
ocoasion also no difficulty would srise. How-
ever, certain contingencies have arisen, While

#Moved with the recommendation of the President ,
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the Custodians appointed by Government
have full authority to manage the under-
takings, subject of course, to any direction or
instructions issued by the Central Government
it has been contended that as only the manage-
meunt has been taken over without affecting
‘the ownership which continues 10 vest with
the company, the share-holders still have power
to decide in what manner the management
should be carried on. Based on this conten-
tion the shareholders of one insurer at an Ex-
traordinary general meeting passed a resolation
deciding to discontinue general insurance
business with effect from 1st January. 1972,
and on the Custodian failing to company with
the resolution, the company, its directors and
shareholders filed a petition before a High
Court for issue of writs on the Custodian and
the Central Government to implement the
decision of the shareholders” meeting. The
High Court has passed judgement declaring
that the right to manage an undertaking is
different from the right to decide what business
a company shou'd or should not carry on and
therefore when the shareholders decide to dis-
continue general business the resolution rhust
be given effect to unless the Act has expressly
taken away that right. The Custodian and
the Central Government have, therefore, been
directed by the High Court not to carry on

any new insurance business so far as this
particular company is concerned.

In the case of another insurer the Board
of Directors had given notice sometime ago

of a resolution purporting to amend the
Memorandum and Articles of Association for
commencing a new line of activity ; this vir-
tually amounts to a decision that the transac-
tion of new insurance business should be stop-
ped. There is also a possibility that other
jnsurers might pass resolutions for st9pping
new insurance business.

"The intention of the Act has always been
very clear, namely, that all powers of manage-
ment including the carrying on or otherwise
of the business are vested in the Custodian
and neither the Board of Directors nor the
shareholders have any say in the manage-
ment of the business. It may be mentioned
that the shareholdérs are being adequately
compensated in this behalf. In view of the
judgement mentioned earlier and the attitude
of some other Boards of Directors, it has
become necessary to make the intention abso-
lutely clear by spelling out in more express

JYAISTHA 1, 1894 (SAKA)

‘might relate to an earlier year,

Provsns.)y Amdr. Bill 278

terms that the Custodians alone shall have all
the powers of management whether the powers
are derived from the Companies Act or the
Memorandum or Articles of Association or
from any other source and that any resolution
passed by the erstwhile Board of Directors .
or the shareholders of any insurer shall not
have any effect unless such resolution is appro-
ved by the Central Governmeat. The power
sought to te vested in the Central Govern-
ment now ensures that no resolution which
has the effect of hampering the process of
nationalisation has any effect.

The minor amendments to the Act have
been proposed in the preseat BIl which are
aiso clarificatory. The compensation payable
under S ction 6 of the Act is related to the
average quantum of dividends distributed, for
the years 1967, 1968 and 1969. The wording
used in the Act, namely ‘‘during the years”
might be interpreted as referring to a divided
distributed in these years even though it
The proposed
amendment seeks to remove this ambiguity
by making it clear that what is relevant is the
divided distributed for any of those years,

Some of the foreign insurers transact some
insurance business outside India through their
Indian branches., Since the management
compensation under section 6 of the Actis
based on the net premium written by the Indian
brinch, these insurers might include foreign
premium written through the I[ndian branch
for the purposes of calculating the amount of
compensation. This was not the intehtion
and the amendment which is now proposed
seeks to clarify that only premium written in
India will be taken into account.

Hon. Members will appreciate that this
Bill x.s designed only to remove doubts as to
the powers of the Custodians and to make
clarificatory or verbal amendments and that
no new principle is being enunciated. I seek
the support of all the Members of the House
to pass this measure. The matter is spme-
what urgent and I would, therefor®, earnestly
request that this Bill may be passed as early as
possible.

With these words, I move,

MR. DEPUTY.-SPEAKER :
moved :

*“That the Bill to amend the General In-

surance (Emergency Provisions) Act, 197%,

be taken into consideration,”

Motion
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SHRE SOMNATH CHATTERJEE
(Burdwan) = Mr. Deputy-Speaker, Sir, we feel
tbhls Bt has been necessitated by the haif-
héarfed measure that was taken only a year
bick in taking over the management of
general insurance business although there has
been persistent demand that general insurance
shouid: be outright nationalised, It is strange
that although @ year has passed no Bill is
being intreduced by the government to
natiomalise the general insurance business as
such, and these piece-nieal legislations have
been brought which shows government have
np present intention of bringing the Nationali-
sation Bill atself,

When we were discussing the main Bill
last year the hon. Finance Minister said :

*“I would like to finish the whole process
as carly as possible.’

But after a year has clapsed we find that only
certam amendments have boen brought fore
ward which clearly shows that government stiil
want to go on paying Rs 33 lakhs every
month to the general insurance companies,
although these companies with the old manage-
ment- knd: the old Board of Directors have
n¢ function to perform and although there
hds Ween clear evidence of attempts to
sshotage the. proper fonctioning by the
matagement which had been taken over by the
1971 Act, 1do not know why the govern.
mest ave sl thinking of retaining these
managenienis and going on dolting out public
money ut the rate of 33 lakhs every month.
This clearly shows that they have no faith in
natipnalisation itself or the government
owning this important busipess or important
industry, i you want 10 describe ft as industry.
Agtuplly, there is no case whatsoever for the
savérnment, delaying the nationalisation,

1043 dlse way unforlunste that although
otie yoar bas lapsed and the hos, Fipance
Minhiter had. assured the House that general
insurance will now “break new grounds, see
some new horizons ugd try to serve more
sociul objective”—I was quoting from his
spyschi Gelivered last sour ony tha-28d June 1
have yet 1o see how the horizons have besn

d how the social obfjective Is
%’fﬂmﬁmm By the lmplementation
of the Act, namely, Qn!y by taking over the
fuenRgemeat. “
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We had pleaded last year, when we were
discussing the mamn Bill, for diversification
of the insurance business. It was essential
and we had suggested unemployment insurance,
crop insurance and some social security
insurance. An assurance was given that the
“general insurance business would not only
confine itself to commerce and industries”—
again. 1 am guoting from the Finance
Minister’s speech—‘‘they could expand their
activities to other sccial purposes.” We are
yet to see how this expansion has taken place,
In which direction ? We have not yet found
the result of the alleged or intended utilisa-
tion of the funds of general nsurance
companies for achieving any social purpose.

We wanted a categorical assurance from
the Government as to when they proposed to
bring foiward the nationalisation Bill which
will do away with these attempts of sabotage
and to crcate difficulties in the propes function-
ing of the general insurance business by these
people and which will slop the payment of
Rs, 33 lakhs every month to these insurance
companies by the Government out of the
public exchequer,

So far as the management is concerned,
we find that in many cases even the
custodians have not been appointed  The
hon, Mimster will correct me if my informa-
tion is wrong. The old persons are still
continuing in management.  The old manage-
ment pattern has not been alicred,  Persons,
who had no faith and belief in the nationalisa-
tion or the State undertaking the gereral
insurapce have been kept in managen ent.
They have either no faith in the new horizons
of which the Finance Minister had spoken last
year or in the social objectives to be achieved
through the utilisation of the vast resources
of the general insurance busicess, How the
Government propose to achieve the objectives,
it is supposed to have set befors it and befors
the country ?  You cannot please the country
marely words all the time, You tust show,
shine deeds. We must see thet these vast
resouroes ars really stilised for the perpese
of beier managoment and achiowiog seeinl
purposes and socisl abjective,

it you will kindly see, from clause 4(b) of
the Bl you will ind that the custodinng of
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some persona in charge of the mapagement
have bern given certain  powers. We would
like 10 know who are the persons who are still
in charge of the managemont, if custodians
have not been appointed, and who are the
persons who are being appointed as custodians
of the general insurance companies after the
management has been taken over.

I submit that this is another measure which
merely shows that the Government is anxious
not to take over the insurance business out-
right or at least at an early date which will
annoy their fisends in the commerce apd busi-
ness field, That is why these piecemeal measures
are being brought.

MR. CHAIRMAN : The Bill speaks of
giving powers to managemant, whoever may
be the person.

SHRI SOMNATH CHATIERILE : That
13 why [ am asking why custodiins are not
being appointed 1n all these concerns.

MR CHAIRMAN . There i
wrong

nothing

SHRI SOMNATH CHATTERIJEE : The
main object of the Act was that unul a custo-
dian was appointed, the old persons in mana-
gement will continue, Why custodians have
not been appointed ? Why old persons aie
hept on in the management ? That s what I
am asking. Custodians have not been appoin-
ted.

The other point is about the Calcutta
Claims Burcay, in respect of the employees
of whom during the last debate on the 2nd
June, 1971, an assurance was given by the
hon. Finance Mimster that their cases will be
looked into and these employees of the
Calcutta Claims Bureau will be absorbed in
Government omployment and their' services
will be secured, Wo find that nothing con-
crete has been done except an assurance has
peen given, I request the hon. Minister who
ia piloting the Bill to inform the House as
to what the Government propose to do with
regard to the employees of the Caleutta

Claims Bureaw,

Subject to this, we certainly s_upport the
main purpose for which the amending Bl has
been brought and we feel that the House
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should assert itself and see that the objectives
of the social legislation however half hearted
it may be, are not being put to such a use
that the whole purpose is frustrated.

With these words, I support the Bill.

*SHRI K. SURYANARAYANA (Elutu) :
Mr. Chairman, Sir, the Government have
taken over the management of general in-
surance companies through am Ordnance in
May 1971, as a prelude to the eventual
nationalisation of these companies. This was
replaced by an Act last year. Within the
last one year the capitalits owning these
companies have taken advantage of certain
loopholes in the principal act and thinking
that Government has no inchination or the
capacity to nationalise these companies, have
got certain resolutions passed regarding their
pawer to enter into any business, They had
even taken this matter to courts of law.
As a resu't thercol it has becom: incumbent
on the Government to clarify the position and
hence this amending Bil. The hon  Munister
has explained the reasons for this legislation
and 1 support the Bill  Sir, it has become a
habit with Government to legislate in a hurry
and to come forward subsequently with
amendment to rectify the situation and in the
process to be subjected to criticism from
various groups in the House. The Minstries
of Law and Finance have well experienced
officers and I am sorry that such situations
should arise.

1 know that the Government is equally
interested and eager to nationalise general
insurance as mach as the hon. Members of
this House are. But as I satd on an eatlier
occasion financial considerations in regard to
compensation etc., are standing in the way,
Speaking on the Finance Bill Shri Jyotirmoy
Bosu criticised the Government for an outlay
of 33 lakhs of rupses as compensation
to these insurance companics monthly which
would work out to 1.l lakhs of rupees per
day. He therefore felt that therc was soms
other congidecation for not nationalising this
general insurance. [ submit that because of this
delay Government’s intention to nationalise
i9 suspect in the eyes of all parties, When
Goverament issued the Ordnance taken over
the manag:ment of general insyrance comps~
nies they had in mind the evemtual netionalis
sation at an sarly date

#The original speech was delivered in Telugo.
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SHRI MADHURYYA HALDAR (Matha-
rapur) : On a& point of order. There is
no quorum in the House.

MR. CHAIRMAN :
may please sit down.
rung .....

The hon. Member
The bell is being

Now there is quorum. The hon, Member
may continue.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR):
I would like to put on record that the hon,
Member who raised the question of quorum
has immediately walked out himself. This
only shows how serious or sincere he and his
friends on the other side are in raising the
question of quorum. This is in  spite of a
gentlemen's unders'anding  between us  that
15 membcers would remain present on that
side and 35 members would be present on this

ssde. Here S, ve arc more than 35,
(Intertupiion)

SHRI DASARATHA DEB (Tripura
East) He onght have gone to collect his

people. ({nter uption)

SHRI K. SURYANARAYANA : Sir,
when the parliament is not in session Govern-
ment has taken recourse to legislation through
Ordnance and that is how the Ordnance was
issued last ycar. As soon as Parliament met
a Bill to replace the Ordnance was brought
before the House, 1t is one year since the
principal Act has been on the Statute Book.
if even afier one year Government has not
thought fit to bring out the Bill 10 nationalise
general insurance, not only the other parties
but even we on this side are justified in
criticising the Goveroment,

Because of this fluid and wuncertain con-
ditions now prevailing the custodians of these
companies are also feeling the difficulty.
They want to know when they would be
relicved of this burden und responsibility.
The Board of Directors are not the ruling
organ nor is the custodian their watch dog.
Teansferging  of custodians from  one
company to the ather will nat yield the desired
resuits and people have not much confidence
in the present set up.

. —~—

-

**Expunged as ordercd by the Chair.
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While replying to the d:bate on the
Finance Bill 1972, Shri Chavan has promised
to bring up & Bill for nationalisation of these
companies before the current session is ad-
journed. We have been informed that the
Bilt will go up to a Select Committee. That
would mean a further delay of a year or more.
If a shareholder has got back by way divi-
dends profits etc, twice the amount of his
share no componsaiion should be paid. This
should be the principle on which nationali-
sation of these general insurance companies
should be based. While supporiing the
present Bill [ once again request that the
Bill for natronalisation of gencral insurance
should be brought up immediately.

WMo Ao &Y (o) : wradlg
gwilt wgiza, I TEIEE ol
stftaw wioznz fae &1 &% qzr, @ g@
ag AR 937 f% wgdfz € 9q A
fefmasay st &, 1% oedqzdy @9 §
**ar 2g mfsamz § sidr 2 )

MR CHAIRMAN : You are a senior-
most Member and an advocate. &§ WsY

Hrad ¥ 9z fod ¥ Fws fon
ST

SHRI R. V. BADE : Just like a cyclist
goes to a cycle-repair shop for repair of
punctures they come to this Parliament for
plugging the loopholes in the law.,

MR. CHAIRMAN: Due to respect, I
am not asking you to withdraw those words,
but I am deleting those words from the
record.

ot to Mo &F : yu wyew § fe
AT oTF & 17 agt v Ag ndy § ) Faw
wre ¥ arefpe-fdad € gor Dd
e Gt A ¥ T 5T qX AT wEar § I
qwre ¥ 17 qriemitz w7 @ aigfen-fimg
N gt i & waww § Aw aff
% | TR & qim wt (Al §, Gty
fafaedt ¥, GO9I ¥ R@ 6T WA wAT
wrfgy 1 arad Radz g@ifvwr &y

s - . " Oy —
e e s 4 e
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gar & 1 Aoz w1 g wmr B d ? ow
Fooefl & i€ s wadszd ¥ Favg s
fear fF gw goe) o ST W E a) 9@ a3
W #39dT § 97 &) dar aifew RN, A
% TAFEE FaT wRY Fwr @ wIA
T 9 99 qAwde gideNE ¥ qrg nar ¢
wE 78 froly foay fr wvodt o & -
T HAT FIGAY BT q7T FW F7 q5q0T
i & AT @t AATC a1 FeSfeaT AT FH
T g Wfpn fr §iF ae Tratad dar
FE W I FAT ARO ! NE NG
Trglazd dar F7 @1 dA9dz F) &
W3z FAT U1 7 R AT FAA
AN F a1 w7 2EE X wpr fr A A
TR Y ¢ ¥ agy wfuFe & fedy
FIGAT F1 Y1 GFA § q1 TF F Y 8,
F3wde a1 greifeaw ov% fou arer @
f 39T e w1 €7 A2 naANe d9m
4 % gzt av qeeyee wrf @

*‘Notwithstanding anything contamed n
the Companics Act, 1936, or 1n the memo
randum or articles of assocration of any
msurer 01 in any other mstrument, no
resolution passed it any mecting of the
Brud of Dircctors or of the memb r: of
an nsurer shall bo given effect to unless
approved by the Central Government *

@H g A wAw &1 IN AW
1A WAy qfY | 99 AFW A g TE
qeaTs <@ a1 f5 gAar dasz 3 7 o
oT ot Fegror anEd { Wy 47
“As early as possible I don't think I
will be able to introduce in this session

This much I am clear, but certamnly 1
would like to fimish the wholc process as

carly as posaible

gq @ ug W werew fanoa
gae U qrs @ aaT § 1 UF @S A I
a¢ ser @ 7y gk fo wifrfer frw
aT Aifey | wrgw g §ag 33 e
< ) T 7% @ § TN AT AW
ot 77 o & go TR E)
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wwrafa nflaw o Wifew peE a
W

st Ao WMo @ g T FY IFT
gfswd & war vt @R wrwifasw
TFANE A1 AN qE @ § Aaw
1, T vaARe A arcwd T oy ey g
IS U FT foqy wrar @ s @
AIEN ¥ ag ard § sAwr wedagwn
T8 ar & | gaTY o) aF AmARITY AW
TEY fomr, gaar Avw a@ qqenr qar §
% fr awar o and 9 geur v e
¢ =) aWIX q AWARITITT ¥ T 9A
foar o wgr & 1 wfe wedtugae Fordf oy
A% AAT & d7 A urTm W@ 2
F7a1 A8 ¥ ) gafey A7 FEwr & fr
UTRFNTFA § R ¥99 §dqde
Ty A A A gl ? o Fwfeqw
AT AAIZET FIFT | AT A1 oravgrede
gat 1 ar 1100 vq2 71 5t wfave fafeer
AT @ AT TN widee faar A
ggard fr T gfewfad g afes
A aft ¥ o wat g or Fa & @Y
gd reret & B @A TIF & A
N TERw gar av gfwiady s afaq
TETE a1 | T 9FR ¥ Seeizde
s 5 W Afr &1 seF A ¥ e
g FTA -y weafaqt 7 & fee
AT VCNYFIN T A Fafer 2197 %
trefufregfen wwe Wt &1 war 1 arw
gredsiE w1t ¥ a9 o fradr @« g
@I ? Aawn R dgde § I alEn
7T foar & 1 BfFa wradie T ¥ o
797 g% A @ | T I v N wge
fragr

T g% aft ucdmEn && @ A7
e o | oF a@ gfawfEd ww
afeg @ @A, gad weehdwn o
Ay @t i st dte? Aafor NI
are yefufnifer srez 1 sy oiter
¥ vy FHIT N ¥ wAw 9
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wiefiEfaa o1 wIy & T 9 W
#r§ gar g T § L snawr fadh Y
Fgr e gm st g 33 ww
AT g A AT X W1 o Mwwa
ot walz qr Ag Wt AT W B qa § )
qq FRAARIA N W aww ) §)
FiedzgaT auedz W @Y var § 1 A fae
1o FrE v A @y § 7 A feafy ¥
. e AT i ot & gead wy oft
gt g0t f& s wedtifer wqE wt
g o § 7 T UsleeRe A 5w ¥
uraq & FIC w1 AT eanifew 3 aw
erer-ar § ST &1 avEHz g ¥y AW
d3adiz a1 wetfena & fog oY or &
Fedz 7f) g A WE JEERT BN
a0 wfawre faq § 3a¥ Afqa w3 fear &
Y wzegiefan St 1y § 9 g wF
dmrend § ¥ N frag @) g W
& ) wfeq g qar $Q SR dar
Fgral | e oA A gwiadiz @ g @
X §-7x ag @ wifgy e ag ot sy
w1 q o fear § oY-9R WA aarey
R N NG TAEE W A £ fres
MEagdw 4 3y NYE §F A
qm § 998 rhfey s & feg a9
oz FaA o1 § 1 gafer & e oA
ggReT A | _
awrafe aew : e N Ok ww
o wft-§ ity e g § vafing ot
v wgm 3y wotie A ofgg 1w
‘:ﬁéwtt.arw& feqr @, Rar m o
' _

'SHRI R. V. BADE: 'I’bu! mw'

that, Throuah the Chair, 1 uddreu the

Gﬁv&nmm,
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SHlu B \'A NAIK thever name we
‘may call It, nstionilisation has not teen
defined precisély in legal terminology. The
entire management is in the hands of Govern-
‘ment. And, 1 think, each year we are
giving &s much as about Rs.'® crotes (0 the
people who had .an interest in it before, 1

‘_would like to bring out the analogy and point

out some of the problems involved in taking
over of the management at the time of the
bank nationalisation. In the case of the
‘banks we have some sta‘us quo ante pre-
vailing. There have been some expansion of
beanches etc. I want to draw out the
parailel here. The status quo prevails. In
the case of new branches opened, there also
we see that there has not been a substantial
depariute from the previous policy regarding,
recruitment as well as  personnel.  Therefore
1 feet that nationalisation or taking over of
the management is nct such a panacea for
almost every ill in our economic system,
hefore nationalisation, adeguate preparatory
steps have to be taken. Such a thing was
done in the case of the LIC when the life
insurance companies were taken over, But
similar steps were not taken in regard to
general insurance prior 10 nationalisution,
This is evidenced by the ameandment Bill
brought forward which shows that even afier
one year of nationalisation of general insu-
rance business, the people formerly in. charge
of the managements still continve in those
posts exercising their powers thought not by
the front door at least by the backdoor. 1
think a time-limit has to be fixed with regird
to wmioading the profits or fevenues occurring
1o these concerns at rate of Rs, 33 Jakhs a
ytar of Rs. 4 crores a year, ’n amount ‘equal
to the yearly privy purses which - have now
been abolished, Is there any justification for

- this 7 Twould like the Minister to clarify .
- upto_ what period this smount s .aiu o be
. paid. to those people who. had .an interest in
.,mmﬂum»ot‘m,mm

1

lmldlikcm uy tbu em kfm two

- yosrs6f the mmaummot ‘illln 'M _
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changed their mode of operation prevailent
before nationalisation

There was also a kick-back procedure as
far as the prema payable to the general
tnsurance compantes were concerned, Have
Government taken any steps to sec that the
kich-back  money which was gnen to the
customers or the middic agents who were
worhing has beea stopped completely or 1t
still continues to be paid ?

In the course of questrons, 1 had also
raised the pomnt that in  the case of general
Insurance companics, there were 25,000 bogus
Jobs already on the muster rolls We are
today unloading at the rate of Ry 33 lakhs
4 month to these concerns  Have any steps
been taktn m regord to the misfeasance
of the money in the form of bogus jobs on
the muster of these concerns when  these jobs
were non (xistent and nobody was emploved ?
Have any steps been taken to stop 1t with
retrospectine  eficet 7 Has gt beun  legally
examiicd to see 1+ this money which was
misutibsed 1n regard to pievious opeiations
which a e at presunt in the hands of Govern
ment could be 1ecovered or stmply  because 1t
has been written off in the balance sheet or
shown as expenditure already incurred the
matter 1s to be treated as closed for ever ?
If this 1s treated as closed, then 1 am afiad
we shatl not be able to lay down any clear
guidelines in regard to the conduct of busi-
ness, whether 1t 1s banking or general insu-
rancc or other forms of monetary aclivities
It will not be possible for us to sdy that such
and such activities or such and such practices
of malpractices do not pay Since ume and
again there has been a cry for nationalisation
of this concern ot that concern or this
oligopoly or that gioup of industrics 1 would
only ke to reiterate that before nationali-
sation we shall have to take adequate pre
paratory steps as to the deviation of the path
that we are going to take once nationalisation
takes place. The general mpression Among
the people 1s that though some more branches
of some morc New units might have been
opened, by and large, nationalisation of these
financial institutions has  not made any

material changes,
ot TrareaTe Tt (qzAT) gwafa
ey FAIRAT
agren, 1y A T T
sivene foa § o awe Sw § WP
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% agamm argar § fe were alt o
UE &1 fadas a5w ¥ wgw e
¥ aut faord £ Ty 4, o A A A
Rroam s aem g 7 wife weae @
g9 A 9378 gelva F aa W Al gy
AR faq @ oY foT ff onft 9% e ooy
T & 4t 97 A woar @, s qar Agy
AT KR FTAF PN FT 81 av &
ag sraar qiga fr gad faesw w1 wIgo
wg? sk Fag Nt qaw oagm fo
qER UG & sfr aft awgw &
AT @AY &, @1 TF FIH Y FIAT qrEey
gatgmd ar oA B oy Yww N
IFIT UCHTT 07 97 3979% fadaw gare
A {w F s N F W m
gav sfaredt & wgtarw & forer WY
gr w aw & faaw amd afs 1 wfaar
3% g o€ # ag <faar aTw@ peiia *
TVEEI F FIAT T F W WA &
& 7 @717 &) v@ar afgg ) Aw fag
71 o @A & i qre sfesnr g
e ey tAfadew 8 gvae Y
ATATFIN & Mmaeg ¥ FE 17 0w f7dy
& [1gar 99 ANTIEN 9T AFIC AR
¥ |y faurv R, IAY ATTWTAT q8N I
I ¥, qIFNT ¥ TfF IO wdk e 4l
FgATET Y Sgrey s & fgw ¥ @,
znRg % fga ¥ @) St St 54t 1@ 09
& 93 w9 T8 @R U@, W AT I WS
AT =g |

amafy a@zw, gay sefeqs &
g T Al & IR TR sqAEer W
gom ¥ fer at afasrc fod ar @ §
a1 & gg e sz wgar 5 oSt weE-
feqa Ay o7 ¥ gArEEY A d @y
g day & fr gt g I da v gy
grR wR@R ¥ @ §, K67 w1 WFIEE
gan ger Y A FI A ¥ o § ¥y-d,
st a@ & sefver 1 @) fodrdr ¥
@ § | 3 ey e g wifgg N Lt i
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A # frost <ad &, ot faewrs v o
fis Tstawon o Afa § gl qmw oW
wor §, wiwm ofifeafs & gofes ag
Aify aft &, goea & w0 faame Y wrad
ar® g A forg avg & fasr o1 wfawreq
HT-J-FH AT qTY0 F 7@ § fe amar
gir wifgg gaet mAd oy g Adf @
T Yo fagr §5 &, ot Y@ 36
gl, oo g7 @ g QYT Wed s
a1 oY ared ay-a2 sfassrA} A TR WS
7333 afusrdt § ¥ So% faedm s
&%, N ufgeaa g e oY s SE
&, fowr s s uslaweor & Q@ SArAr
wTEY §, 39 ATH A9 AE I FAY )

% gg wer mgm fr grod @ wE-
femagm iqv far Y a3 § 9%
ot gy wifge st gar fagr & gy
W &T, A JI% AW TR X wIW
¥ 1.8 qdurd § ST W ago-ar
fevrd § 1 ¥ oAk o ¥ awd i wTw
ot v g% § 1 ¥ fadea @ e gl
afer sfegw & a1t & O reafent Eond
wrary ¥, 39N oemg & arew § e
qady agfomdt & T ¥ N wfomeat §
TP aTE MOwT gy wrar wifge afs
Y qEaT ST uEer & wi it
JTATT W A | UshEwer Y A A,
I ¥ gasgee W, ey wfea @A,
¥ qg wgge Af s {5 N odmwor
fem XX qwr § SEN AT war
o A ¥ ot off a7 TdvEy Y werk
¥ foq v aft *T g9 1 qUET A
wifgy f sefagdl & agre wE Teew
¥ o ot woht Y St e e ) st
apge W v8 fr wslasa Y g &
819 Tk Wit wiwr giar, @ S mga
Poreed % wfeark gpft ¢« & wgor fr ot
mw{«mm fud ol aft A
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# qre asrorary Y aTE AT EF |

1w gurorare ¥ TrA aEA ¥ N
A wFHaT | IAwY wri-wT § afvrm e
¥ v 98 ) & anewt Wy @ ¥
frrdvaer wean § Fr @l 9 oo e
w1 oq wAT wfgg afe ¥ adr feel
¥ gz myeq HF ¥ Im &% AT W
w3 8, gRd wEARE f R
WIR AT ¥ faw b )

*SHRI V. MAYAVAN (Chidambaram) :
Hon Mr. Chairman, Sir, I am grateful to you
for giving me an opportunity to say a few
words on The General Insurance (Emergency
Provisions) Amendment Bull, 1972,

You know, Sir, that the General Insuracne
(Emergency Provisions) Act, 197t providing
for the taking over of the management of the
undertakings of all general mnsurers and for
the carrying on of general insurance business
was passed in June, 1971, The House is also
aware of the fact that every month a sum of
Rs. 33 lakhs ~necarly Rs, 4 crores per annum
-~ig being paid to the erstwinle management
of general insurance companies. Even after
a year the Government have not yet brought
forward a comprehensive bill natiopalising the
general insurance business. 1 would take
this opportunity to point out that such a
huge sum of Rs. 4 crores per annum need not
be paid to the former management of general
insurance firms, as they have been for decades
appropriating large sums as profits. 1 would
like to appeal to the Government that they
should soon introduce legislation nationalising
the general insurance and also try to stop the
drain of public funds being paid as compen-
sation,

16.18 hrv.
[SHRI SEZHIYAN in the Chalr.}

Sir, I would also puint out that in the
Finance Ministry thére are any number of
high-salaried officials, 1 wonder how the
doficiencies in the original Bill which they are
trying to cover through this amending bill
escaped their astention at the time of framing
the original bill taking over the manageaent
of the general ingurdnce umdertakings, I
they could have foreseen these driwbacks,
they could have naturaily avoided the waste-
ful expenditure involved in pmesing this
Amending bill. AR of us know that for emy
hour of sitting of Lok Snblu the

"#The original speech was delivered In Tamil,
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is,spsading Rs 50,000, Two hours have been
aliotted for discussion and passing of this
Bill, which means an expenditure of Rs. 1
lakh for the Government, I am surprised
tbat the officials in the Ministry of Fmance,
getting fat salary, could not foresee that the
Custodians alone should have all the powers
of management in respect of the general
insurance business, 1Is this beyond their
comptehending capacity for inclusion in the
original bill ? M they had done that, they
could easily have avoided all unnmeccssary
complications resulting in this amending bill
and they could also have saved the valuable
time of this House and avoided the un-
necessary cxpenditure in getting this amending
bill passed. I have to say that the blame
squarely rests on the shoulders of officials
who formulated the original proposal for
taking over of the management of general
insurance business. Similarly, an attempt is
also being made through this amending bill
to curtb the tendency of foreign insurers
carrying on business outside India through
their Indian branches to get unintended
benefit in respect of premiums written outside
India. The Government have the experience
of foreign insurance companies at the time
when the hfe nsurance was nationalised two
decades ago. 1 begin to doubt whether the
japse of the Government in providing for this
in the original bill itself 1s unitentional.
Thoese foreign insurance companies have been
given this benefit for the past one year.

As I pointed out ecarlier, it is at least
beyond my comprehension why such impor-
tant issues should cscapc the attention of
highly-pawd officials of the Finance Ministry
when they framed the original proposals
last year. Here, 1 am reminded of 2
Tamil prove:b which means that law is
an ass. If you go in front of an ass,
the ass bites you and if you go behind, you
receive the kick. When the Government
bring forward legislations intended to beucfit
the masses of the country, it should be
ensured that such legislations are an exception
to this proverb.

While I commend .the amending bill
making the Custodians solely in charge of the
manugement of general insurance business
and also providing for a oheck on the foreign
fosurers from making umintended profit, 1
regeet tosay that it has beoome the usual
peactice. with the Government o come before
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the House with half-backed measures and
immediately after that, again approach the
House for the acceptance of amending bills,
I plead with the Guvernment that at least
measures which are in the general interest of
common people should not be treated in such
a manner hereafter,

With these words, 1 conclude.

THE DEPUTY-MINISTER N THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD : Sir, I am extromely
grateful to the hon. Members for the various
suggestions, But I wish that they sat back
to hear the reply or at leas paid together
attention at the time of the first speech,
Had they done so many of the points which
they raised or reiterated would have been
cleared and their fears would have been
allayed and it would not be necessary for me
to reply point by point.

I appreciate their stand. Their opposi-
tion was only symbolic 1 think they are
committed to nationalisation as such. While
supporting natiopaliation indirectly, they
want to register heir party’s standpoint,
Otherwise they would be failing in their duty.
They have to show to their constituents and
their partymen that they have voiced the stand
of the party and opposed, ! not to nationalis
satioa, the Congress Party. 1 do appreciate
their difficulty and so I would not take thom
very seriously. Ido not think they meant
the opposition to be taken seriously also,

The hon, gentleman who started the
debate belongs to the CPM and he made a
brilhmant opening and said that this wara
half-hearted measure and the Government did
not show enthusiasm and sincerity. He alse
wanted an outright assurance. I fall to
understand how any party holding the posi»
tion of a responsible Government can afford
to give any outcight assurance without
understanding all the intricacies of the
problem. It 1s the privilege of irresponsibje
opposition to give outright assurances, I
am not in a position to do so,

SHRI SOMNATH CHATTERJEB :
I make my position clear 7 I quoted, f
what the hon. Finance Minister himaslf ::5
last year when he said that be wanied, 10
complete the process of nationalisstion as
casly as pussible. 1 thought the Deputy
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[Shri Somnath Chatterjec]

Minister would have come here after having
read the spzech of the Finance Minister,
before complaining against others about
{rresponsibility..

SHRIMATI SUSHILA ROHATGI: 1
stand corrected. The Deputy Minister had
read the speech ..(Interruptions),

SHR1I SOMNATH CHATTERJEE: 1
wanted a categorical assurance when such a
nationalisation measure would be brought.
What is the irresponsibility in this ?

SHRIMATI SUSHILA ROHATGI: Itis
hot my intention to provoke. But since that
was my interpretation, I shall come to it as
the last point. They say this is a pcacemeal
anhd it shows the intention of the Govern-
ment to go on doling out money, It is not
the intention of the Government to go on
doling out 33 lakhs a month Government
has realised that the entire scope his expanded
and there is absolutely new obj>cuive and the
Government is extremely sincere so far as the
commitments that were made. Hon. Member
Bhri Bade is a very senior member. He said,
"“Government will come to the Parliament
when it is in difficulty. It is like a bi-cycle
which has & puncture and it is only when it js
punctured, it comes here.” 1 may ask
Mr. Bade ; he is a very legal minded brain
{ will ask him how is it that the bi-cyclc gets
punctured ? 1t is only when in use. Gavern-
ernment gocs on with dynamic acts of the
party. It is always in movement and it fecls
the puise of the people. In its truc followup
of the commitment the bi-cycle has besn
punctured, He will appreciate the enthu-
siasm for nationalisation. Goveroment is
working on this though it bas taken a year
1 do concede that the year is...

SHRIR. V. BADE: There was some
judgement of the High Court and therefore,
you have come to this Parliament.

SHRIMATI SUSHILA ROHATGI :
Apart from that, I do share the concern shown
by the Member that Government has taken
$0 long and that such a big sum of money has
betn given evary month I would like to say
for the benefit of the Hon'tle Mombers that
this big sum is 33 lakhs per month. But it
is & very complickted issue and the Govern»
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ment has to decide what should be the ulti-
mate shape of the organisation—whether it
should be one Corporation or whether it
should be more than one Corporation. What
should be the area of competinon ?  Whether
the Bill should be for the entiro country as &
whole or whether it should be limited to
certain areas, These are the questions which
require thinking. It is not as an hon.
Member said, that wisdom has just dawned
on us. Wisdom has been in operation all the
time. Some people may have doubted our
wisdom,

A very pertinent point was raised that
some companies do not have custodians. I
think that is a very relevant pomnt, 1 would
like tn make clarifications on that., In the
casc of only four insurers, the custodians have
not been appointed. They aie - the Oriental
Fire and General Insurance, the Jupiter In-
surance Company, the Indian Guatantee In-
surance Company, the Indian Re-insurance
Coiporation, OF these, first three are n
public sector. The companies aie the subsi-
d-aries of the LJC. Hence the previous
Board of Management will continue to manage
on behalf of the Government now As
regards the fourth Company ~the Indian Re-
Insurance Corporation, ity shares are all  held
by the other insurers aad hence there is no
advantage by appointing separate custodian,
Herc also the previous Board of Dircctors is
managing on behalf of thc Government. It s
not quite necessary to appont custodians on
these four companies,

Another point is about the crop insurance,
It is a very coirect question [ mean this s
some thing which is shared by this pary and
that party, Be that as it may, we should expand
the arca of inyurance so far as the crop ine
surance is concerned. For that the Munistry
of Food and Agriculture ate mainly concerned
with it and they are working on it. Itis
receiving the attention of the Government as
it should rightly deserve.

There is another point which has agitated
the Members most. Before I go to that
there is a point about Calcutta Chiims
Burcau There was & represeniation on be-
haif of these people and we have met them,
The Finance Minister said that we should
consider it sympathetically. 1 am got ina
position just now to say where the matter
stands, But certainly we shall examing it



297 Genl Ins. (Emergency

Provsns.) Amds. Biil
and will sse that any commitment thade by
the Government is honoured.

The hon, Member said that the Govern-
ment only spesks, It does notact, Ido
not think that. The CPI Member said that
in July Session Government should bring in
the Bill. 1 will now say that the Governmeat
is intending to bring a Bl for nationalisa-
tion within this Session. 1 think within this
we shatl have this Bili and it should be sent
to the Joint Select Commuttee.

With these words, I fecl, and the Hon'ble
Members will feel, that the Goverament is not
sleeping over it. Government is not intend-
ing to dole out the money. It is not that the
Government has not kept its commitment.
Government 1s trying to bring the Bill for
nationalisation 1n this  Scssion of Parhiament
and 1t will go to the Joiat Select Committce,

MR. CIJAIRMAN : The question 18 °
““That the Bill to amend the Genceral In-
surance {Fmergency Provisions) Act, 1971,
be tahen into consideration.”

The Motion was adopted

MR. CHAIRMAN : We now take up
clause-by clause consideration

As there ate no amendments, 1 will put all
the clauses to the vote of the House together.
The question is :

“That Clauses 2 to 4 stand part of the
Bili”

The motion was adopied.

Cluuses 2 1o 4 were added to the Bili

Clause 1, the Enacting Formula and the
Tutle were added 1o 1he Bill.

SHRIMATI SUSHILA ROHATGI : 1
beg to move ;

“That the Bill be passed”
MR. CHAIRMAN : The guestion is :
“That the Bill be passed”

The motion was adopted.

:

—————
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SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Sir, I beg to
move® :

“That the Bill further to amend the Sala-
ries and allowances of Members of Parlia-
ment Act 1954, be taken into considera-
tion,”

Sir, this a very simple measure As brought
out in the Statemumt of Objects and reasons,
the objects of this BiYl 35 to provide two of
our colleagues n this House, 1epresenting the
Unton Territory of Andman & Nuwobar
Islands and the Union Tcrrtory of Laccadive,
Minicoy and Amindive Islands the facility of
one free non-transferable pass each which will
entile them to travel at any time by the high-
est class by stcamer to aad fro any part of
his constituency and any other part of his
constituency or the nearest port in the miin-
land of India. This 15 coterminus with the
facilities alréady avarlable to members under
the Identity  Card cum-Railway pass in terms
of section 6 of the Acl. Subsequent to the
introductson of Bilf in Lok Sabha on the 20th
December 1971, a suggestion was made that
the steamar p1ss proposed to be given to two
Members should entitie them (o take the
spouse and a servaat with them as is the case
with the rail journeys. This suggestion was
examined and it was agreed that this facihty
might be exiended to the two Members.
Accordingly, I have given notice of moving an
amendment to the Bill. This amendment seeks
to entitle the members to :

(1) one free pass for one person to
accompany the Member and to travel
by the lowest class by steamer and

(ii) ome free non-iransferable pass for the
spouse to travel by the highest class
by steamer to aod fro the usual
place of residonce of the Member in
his constituency and the nearest
port in the mainland of Yadia, ence
during every session,

"Moved  with the recommendation of the President,

O —



